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that one of the reasonj is that the pre­
vious Chairman, Mr. Jagmohan, has 
^ot a terrible reputation of his asso­
ciation with Sanjay Gandhi and 
therefore, would he give an assurance 
that the newspaper reports that he is 
being rehabilitated are wrong and he 
will see to it that such people are not 
brought back either by the front 
door Or the back door to the position 
of importance.

SHRI SIKANDAR BAKHT: Sir,
has this question anything to do with 
the original question? I ask.

SHRI M. RAM GOPAL REDDY: 
Sir, whenever a lady Member puts a 
question, he laughs. When I put the 
question does he not laugh?

MR. SPEAKER: She has more par­
liamentary experience than most of 
us have.

SHRI M. RAM GOPAL REDDY: I 
would like to know whether these 
janata flats were contemplated by 
this Government or the previous 
Congress Government and whether 
Mr. Jagmohan should not be brought 
from either the front door or the 
back door, but he should be brought 
by the middle door. I want to know 
this from the Minister.

MR. SPEAKER: He need not
answer this question. This does not 
arise from the main question.

DR. SUBRAMANIAM SWAMY: 
Would .you tell me why he cannot 
give this much assurance?

MR. SPEAKER: No.

SHRI MOHD. SHAFT QURESHI: 
May I know from the hon. Minister 
whether it is a fact that the janata 
flats are developing cracks immedi­
ately after the Janata Party has 
taken over? May i know from the 
hon. Minister what was the cost of 
construction in 1971 and what is the 
cost of construction today per sQuare 
foot and whether' there has been cost 
escalation and the reasons for this 
escalation? .

SHRI SIKANDAR BAKHT: I anf 
not in possession of these details just
now.

MR. SPEAKER: You want notice? 

SHRI SIKANDAR BAKHT: Yes.

MR. SPEAKER: He wants notice.
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SHRI SIKANDAR BAKHT: Unfor­
tunately the Janata Government does 
noi proceed in an ad hoc manner. 
The enquiry is going on with DDA. 
The Fact Finding Committee was to 
submit its rejxirt on the 31st July, 
i.e., yesterday was the last day for 
the Fact Finding Committee to sub­
mit its report. The fact is that he 
has not been rehabilitated and Mr. 
Jagmohan continues to be where he 
was. Unless there are cases against 
him, the Government cannot proceed 
against him. Something has got to 
be proved against him. Some evi­
dence has got to be obtained. The 
Fact Finding Committee is looking 
into all the affairs of DDA and im­
mediately after the report is receiv­
ed, the Government will take neces­
sary action,

Seed Certiilcation and Prodaction

*708. SHRI VASANT SATHE: WUl 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether during 1976-77 there 
was substantial reduction in the seeds 
certification programme by the Natio­
nal Seeds Corporation as a result of 
the State Government taking over the 
Seed Production and Certiilcation 
Programme:

(b) if so, whether this has resulted 
in deterioration in the quality stand­
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ard of seed and shortfall in produc­
tion of certified seeds and also subs­
tantial reducUon in the eanwngs o 
National Seeds Corporation; and

(c) if so. steps taken or proposed to 
be taken in the matter?

t h e  m in is t e r  o f  a g r ic u ^  
TURE a n d  ir r ig a t i o n  (SHRl 
SURJIT SINGH BARNALA): (a)

During 1976-77 there 
^ u c t i n  in the seed ce^ ca U on  
work of the National Seeds Corpora­
tion to the extent of 5159 hectares as 
a result of the Government of ^  
jab having established a seed certifi 
cation agency in the State.

(b) No case of deterioration in the 
quality standards of certified seed a 
I  result thereof has come to notice
nor has there been » ^ ^eed
overall production of certified -

♦hie c;core During the year 1976-on this score. 6 Punjab State
77 the income of the ^   ̂ „
Seed Certification Agency as K . 
3 86 393. C orresp on d in g ly  therefo 

National Seeds Corporat^o:^ 
come from certification declined to
this extent.

(c) In order to offset sh ortfa lls  m 
its earnings on account of certification 
2 d production of seeds bemg pro- 
gressivelv undertaken by State leve 
a^grncies the National S -d s  C e iT O - 
tion is diversifying its produc 
programme and strengthening 
marketing set-up.

SHRI VASANT SATHE: Sir boj*
the Estimates Committee and the 
Public Undertakings Committee i* 
then- reports had pointed out that the 
seed production in the country is 
going down. In their Report the 
Estimates Committee of 1974-75 had 
pointed out that there h®s been a 
shorttall in the seed production. As 
far as the Fifth Five Year Plan is 
concerned, it was visualised that the 
seeds production would go up from 
the base level of 25 million hectaree 
in 1973-74 to 40 million hectares by 
the end of 1978-79. I would Iflte to 
know, therefore, fr<Mn the hon. Min­

ister what the present programme is 
and the estimate^ target of seed pro­
duction of all the three varieties, the 
breeder seed, the foundation seed and 
the certified seed and how much have 
they achieved throughout the coun­
try through various agencies.

SHRI SURJIT SINGH BARNALA: 
So far as the Report of the Estimates 
Committee is concerned, it is not be­
fore me just now. But regarding the 
production of certified seeds etc.. I 
would be able to tell you that about
1.45 lakh tonnes is sufficient to cover 
the demand of the areas now and by 
1981 we will be requiring about 30 
lakh quintals. that means 3 lakh 
tonnes of seed, and we are trying to 
produce that much of quantity of 
seeds by that year. So we are pro­
ceeding in that direction.

SHRI VASANT SATHE: What are
youf agencies?

SHRI SURJIT SINGH BARNALA: 
The Nationa! Seed.-; Corporation, the 
State Seeds Corporations and State 
Farms Corporation of India etc.

SHRI VA.SANT SATHE: In yc.stei- 
day’s newspaper it was pointed out 
that accordinp to a press release, the 
total a\ailability of wheat seed for 
the next sowiiic season is only about
140.000 quintals. Against a firm de­
mand of 400,000 quintals, a .'̂ eed short- 
:ipe of 260.000 quintals would mean 
a fall in the prain of 650.000 tonnes, 
the release added. This is the press 
release. These are the facts. In the 
light of thi.s. I would like to know 
this particularly—it must be to your 
knowledge also that there are pri­
vate agencies like All India Seed 
Growers. Merchants and Nursery-t 
men’s Association and All India Crop 
Improvement and Seed F*roducers 
Association. This is from the Report 
of the Estimates Committee, page 35. 
These private agencies are allowed 
to produce seeds which are of sub­
standard, as pointed out by both the 
Committees. I would say that the 
farmers are cheated. I would lik« to
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know what is the policy of the Gov­
ernment to ensure quality of seeds 
and seed certification.

SHRI SURJIT SINGH BARNALA:
So far as feed certification is con­
cerned, formerly it used to be done 
entirely by N.S.C. Then there was 
a diversification and State Seed cer­
tification agencies grew up. In many 
States < hey have come up and in 
some States they are trying to come 
up. But there is a programme that 
almost all the States will have their 
own seed certification agencies. So 
far as the quantity of seeds is con­
cerned. T -voufd inform the hon. Mem­
ber that the reports he is referring to 
were not the official reports from our 
Department at least. We have 
enough seeds for catering to the 
needs of the growers for the coming 
season For wheat at least we have 
got 2,81,000 quintals from the NSC. 
Then. we have got about 1,20,000
quinta’s from the DDC Due to un- 
timplv rrins in the Punjab areas
about 40,000 quintals of seed wa«» 
spoiled. They were thinking of pro­
ducing 90,000 quintals of seeds. Now 
thev have been able to have only 
about 50,000 quintals of seeds Simi­
lar^ Harvant hav« 50.000 quintals 
of seed which they will supply to 
t^ose areas which require them.

MR. SPEAKER: He referred *0
nrivate agencies.

SHRI SURJIT SINGH BARNALA:
Some private agencies are in exist­
ence. But they do not keep certified 
seeds. Some individuals purchase 
from them.

SHRI VASANT SATHE: That gross 
as certified seed. What action are 
you taking tinder the Seed Act?

SHRI SURJIT SINGH BARNALA: 
It does not go into the market as 
certified seed.

SHRI VASANT SATHE: I know it 
is a fact that it is going into the mar­
ket as certified seed. That is how
the mischief has started.

SHRI SURJIT SINGH BARNALA: 
Not as certified seed. It goes under 
various labels. In the Seeds Act 
there* is a provision with the heading 
“Regulation and Sale of Seed of noti­
fied kinds or varieties” . Section 6 
says:

“No person shall himself, or by
any other person on his behalf, 
carry on the business of selling or 
keeping for sale or offering for sale, 
barter or otherwise seed of any 
notified kind or variety unless:

(a) the seed is identifiable as 
to its kind or variety;

fb) such seed conforms to the 
minimum needs of germination 
and purities specified under 
clause (a) of section 6 ___”

MR. SPEAKER- So. if they sell, it 
is a breach of the law?

SHRI SURJIT SINGH BARNALA:
It comes under section 7.
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SHRff P. RAJAGOPAL NAIDU: 
This year in Andhra Pradesh the 
Government was not able *.0 supply 
groundnut seeds. Therefore, there 
was great loss to the farmers. When 
the State Government failed to sup­
ply, is it not the duty of the Central 
Government to supply the seeds?

SHRl SURJIT SINGH BARN ALA: 
It was not brought to our notice.

Otherwise, we would have made ar­
rangements.
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SHRI D. N. nW ARY: I wanted fo 
know what fontrol the National Seeds 
Corporation has got over the State
agencies.

SHRl SURJIT SINGH BARNALA: 
The National Seeds Corporation has 
no control over them. They can only 
guide and provide them aid whenever 
necessary. The State agencies are 
independent agencies.

SHRI M. V. KRISHNAPPA: After the 
National Seeds Corporation started 
certifying seeds in 1963-64, the larniers 
developed laith in the seeds and they 
took to them, and a part of the green
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revolution took place in this country. 
Has it come to the notice of Govern­
ment that later on when the private 
agencies' and even some State agencies 
entered the market, deterioration in 
the quality of the seeds took jjlare 
ruining many farmers in this country 
and bringing many diseases because 
of adulteration of the seeds, so that 
the farmers are losing faith? SeLonc.ly, 
hybrids are evolved only in jowar. 
maize and bajru in India. In these 
case.s, as also in cotton, cross breed­
ing is necessary. If there any
defect in the foundation or mother 
seed. Government would be faced with 
a \er%' critical uosition. So. I wunl 
to know whether Government wOwld 
consider I'oth the a.'-pects and i‘Xd..:inc 
the whole situation now.

SHRI SURJIT SINGH BARNALA: 
We constantly keep an eye on the 
availability of mother seed. The pro­
duction of hybrid seed is necessary 
because that seed is used only for one 
year. So. every year, new seed ha.s 
to be produced.

So far as the other question is con­
cerned. there are certainly some pri­
vate agencies. But we advise the far­
mers that if they purchase seeds from 
these agencies, we will not be r^s’oonsi- 
ble for that .seed. Our responsibility 
is only for the certified seed which 
they are supplying to the farmers.
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SHRI SURJIT SINGH BARNALA: 
So far as variation in the price at ’ wc 
places is concerned, we will go into 
the matter and find out why the priw 
is so high there. I will check it up.

MR. SPEL^KER: Anybody putting
one question will no I be gettinc; an­
other chance on the same day. The 
same person cannot go on every day. 
{Interruptions.)

SHRI JYOTIRMOY BOSU: In that 
case, I think, the Question Hour 
should be increased to two hours. In 
that case you make it two hours. One 
hour is not at all adequate.

PROF. DILIP CHAKRAVARTY: 
While endorsing yoar suggestion that 
every Member should have a chance to 
put cuestions. may I join with Mr. 
Bosu to request you and through you 
to the Leader of the House that the 
Question Hour should be increased to 
two hours.

MR. SPEAKER: No. no. it î  not 
possible. (Interruptions).

SHRI K. LAKKAPPA: I wiU put it 
to you straight. The question is that 
iBe National Seeds Corporation of 
India is not functioning properly be­
cause of many reasons.

MR. SPEAKER: You kindly come to 
the question.

SHRI K. LAKKAPPA: It is a sub­
ject matter of not only corruption 
charges levelled regarding the distri­
bution of seeds and catering to the 
needs ol the farmers of this cnuntry 
but also suppl.ving sub-standard seeds 
to the millions of our farmers. 
(Interruptions) The certification sys­
tem which is now introduced i.s not 
controlled by th e ... . (/nterruption*).

MR. SPEIAKER; There are other 
questions also. There are a large num­
ber of Members who want to put ciue«. 
tions. Will you kindly come to the 
question?

SHRI K LAKKAPPA: The certifica. 
tion sy.stem evolved by the National 
Seeds Corporation of India is one of 
the reasons for the supply of sub­
standard seeds—becaufo it is not con- 
trolhng it properly.

MR. SPEAKER: Wh;it '.our ques- 
t'on, Mr. Lakkappa"

SHRI K. LAKKAPPA: There al*o 
a largo scale adulteratior, in the seeds 
which are ,>iupDlje(,i ti> the .''arrriers. 
Then they are cheating the farmers. 
These are the a.*;pects. { I n t e r r u p t i o n 3 )  

Therefore. I v.'oulci like to know from 
the hoii. Minister whether he is going 
into the comprehensive question that 
has been put to him todav to stream­
line the entire system of functioning 
of the National Seeds Corporation of 
India which has to cater to the needs 
of millions of farmers of this country. 
(Interruptions.)

MR. SPEAKER: I think he has an­
swered the question.

SHRI SURJIT SINGH BARNALA:
I have already answered this question.
(Interruptions.^

SHRI K. LAKKAPPA: The Minister 
is not going to evade it; he should 
answer this question. I am requesting 
him through you to answer this com­
prehensive question he cannot evade 
the answer.
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MR. SPEAKER: Have you any an­
swer? (.Interruptions),

SHRI SUR.IIT SINGH BARNALA: 
It is, more a speech than a question. 
That is why I thought I had answered 
it earlier also. I do not agree w‘th 
the hon. Member when he says that 
the seads issued by the certifying 
agencies or the seeds certified by me 
NSC or tire State certifying agencies 
are not good seeds. It is because of 
these good seeds that the production 
in the country has gone up. And you 
cannot say that the bad seeds have 
been supplied all the time. This is 
wrong absolutely and I am not willing 
to accept it. If any specific inst;^nees 
are mentioned, I will look into them. 
(Interruptions.)

MR. SPEAKER: You cannot go on 
disturbing, It i.̂  not a debate.
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SHRI SURJIT SINGH BARNALA: 
The question raised by the hon. Mem­
ber is, in fact, a certificate to the seed 
certification agency: the seed produced 
by a Member of Parliament in hid own 
10-acre field was rejected by the 
certification agency; this shows that 
there are no favours for anybody, even 
for Members of Parliament; and he 
had to suffer for it.

There has been, as I have stated 
earlier, reduction in production In 
some areas, but there has been also 
increase in production in other areas
from which seeds can be provided.

Memorandum from Kerala Kera 
Karshaka Sangam

*:na. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTUPE 
AND IRRIGATION he pleased to state.

(a) whether the Government have 
received memorandum dated the "2nd 
July. 1977 from the Kerala Kera Kar­
shaka Sangam and addressed to the 
Minister for Agriculture and Irriga­
tion signed by its President and for­
warded by a large number of M.Ps. 
from Kerala. Karnataka, Tamilnadu. 
Andhra Pradesh, Orissa, West Bengal. 
Assam, Andamans and Goa and Maha­
rashtra;

(b> the demands put forward in the 
memorandum; and

(c) the steps taken to meet those 
demands?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA); (a) Yes, Sir.




